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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 

AT PUNE 

ORIGINAL APPLICATION NO. 134/2024 (WZ) 

EARLIER ORIGINAL APPLICATION NO. 571/2024 (PB) 

 

IN THE MATTER OF: - 

NEWS ITEM TITLED “HADAPSAR RESIDENTS DEMAND 
ACTION AGAINST OPEN GARBAGE BURNING” APPEARING IN 
HINDUSTAN TIMES DATED 14TH APRIL 2024  
 

REPLY ON BEHALF OF RESPONDENT NO. 3, 
 PUNE CANTONMENT BOARD  

 

MAY IT PLEASE THE HON’BLE TRIBUNAL 

1. At the outset, it is submitted that, the contents of the Original 

Application are not admitted by the Respondent No.1 and that the 

contents therein of are false and incorrect. The Respondent No.1 

submits that the statements and averments made in the said 

Original Application are not admitted by the Respondent No.1 

except so far, they are expressly admitted herein under. It is 

further submitted that, the Respondent No.1 craves leave of this 

Hon’ble Tribunal to file a detailed Reply, if necessary, in the 

present proceedings. It is further submitted that the photographs 

appearing in the news item are not that of the property belonging 

to the Respondent No.3. 
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2. The property bearing S.No. 120 + 298 Hadapsar admeasuring 

around 27 Acres and 26 gunthas is in the possession of the 

Respondent No.3 for more than 100 years and used for the 

purpose of manure yard. The said land was given on lease to 

Respondent No.3 before the year 1932 by the then owners 

Janardhan Ramchandra Mhaske on lease. The name of the 

Respondent No.3 is entered as “kabjedar” of the said property in 

the year 1932 and on the 7/12 extract. It is mentioned as 

“Cantonment Committee Lashkar” given on lease by virtue of 

oral agreement on an annual lease rent of Rs 300/per annum. 

 
 

3. The Respondent No.3 submits that Hadapsar Industrial Estate had 

filed Writ Petition No.96/99 in the Hon’ble Bombay High Court 

for shifting the manure yard on the ground inter-alia of 

unhygienic condition. The Hon’ble High Court after due and 

proper hearing from time to time, appointed expert committee 

consisting of Ms.Almitra Patel and another Environmentalists to 

inspect the premises and to submit the report. The said committee 

inspected the premises and submitted the report and suggested 

long term and short-term recommendation. Copy of the report 

suggesting long term and short-term plan is annexed hereto and 

marked as ANNEXURE – R-1.  

 

4. The Respondent No.3 has filed Affidavit dtd. 10.06.2016 before 

the Hon’ble High Court narrating the steps taken for 

implementation of short term and long-term recommendations. 

Copy of the Affidavit dated 10.06.2016 is annexed hereto and 
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marked as ANNEXURE – R-2. The Respondent No.3 further 

submits that the said Writ Petition was disposed by the Hon’ble 

High Court vide their order dt. 20.07.2016. Copy of the said 

judgment is annexed hereto and marked as ANNEXURE – R-3.   

 
5. Thereafter Respondent No.3 also implemented following project 

as under – 

(a) 150 tons mixed solid waste plant (Jt venture with PMC) 

(b)  Sanitation land fill (Jt venture with PMC) 

(c) Bio mining of legacy waste 

(d) day to day waste processing residential derived fuel and 

compost. 

 

6. It is submitted that Respondent No.3 has incurred more than 1.5 

Cr for development work at the said site like foundation of MS 

shed, MS shed for MSW plant, RMC work, scientific capping for 

legacy waster, cladding work to MS shed, RMC work for loading 

/ unloading etc.  Respondent No.3 has installed processing plant 

for conversion of solid waste into RDF and compost as per State 

Policy and strategy on solid waste management.  Respondent 

No.3 has enforced door to door collection of segregated solid 

waste from household and commercial establishments in the 

Cantonment limits. The work has been entrusted to NGOs M/s 

68



Janwani and SWACHH.  Hon’ble Tribunal may please note that 

on account of continuous efforts of Respondent No 3 the ranking 

has been improved in Swachh Survekshan 2020 from 48th place to 

05th place in the State of Maharashtra.  

 

7. Respondent No.3 submits that the waste from Cantonment limits 

is transported to the vermiculture site adjoining to the trenching 

ground and processed by vermiculture.  Respondent No 3 is 

carrying out routine tests at the trenching ground for samples of 

solid waste, sub soil water, ambient air monitoring and leachate.  

In order to prevent foul odour and mosquito menace Lemox is 

regularly sprayed.  

 
8. It is submitted that present Original Application is registered as 

Suo Moto on the basis of News Item titled as ‘ Hadapsar residents 

demand action against open garbage burning appeared in the 

Hindustan Times dtd 14th April 2024. The case is related to the 

open burning of garbage at Hadapsar Industrial dumping site 

Pune, Maharashtra.  

 
9. In the present case, MPCB has filed its reply dated 30.07.2024 

narrating that directions were issued to Pune Municipal 
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Corporation and Respondent No.3 but Respondent No.3 did not 

respond MPCB. It is submitted that the said statement of MPCB 

is not true.  Respondent No.3 has submitted its reply through E-

mail dated 16.05.2024 narrating facts and measures taken / 

initiated by the Respondent No.3. Copy of the email dated 

16.05.2024 is annexed hereto and marked as ANNEXURE – R-4. 

 
10. Respondent No.3 is fully aware of obligations on its part that it is 

responsible for processing and the disposal of solid waste, to 

comply with the provisions of Solid Waste Management Rule 

2016. The duties as specified under Rule 15 of the SWM Rules 

2016 are being rigidly complied with. Since more than 2 years, 

back the processing plant for processing of SWM into RDF and 

compost has been installed and is functioning satisfactorily. 

Respondent No.3 has completed said project on BoT basis.  

 
11. The guidelines issued by the Ministry of Urban Development are 

being adhered to in the procedure for operation in the processing 

plant.  The annual report in form IV as prescribed under rule 24 

(2) is being submitted regularly within time in the prescribed 

form. 
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12. The Fire broke out due to the summer season and prevalence of 

severe atmosphere heat certain heaps of rejects on 08.04.2024. 

The staff of Respondent No.3, the fire brigade department reached 

the site within next 20-30 minutes. As a matter of fact, the 

eruption of fire on the garbage bins was in occurrence purely due 

to high atmospheric temperature.  Respondent No.3 does not carry 

burning of Solid Waste in Cantonment limits which has been 

banned. The fire spread on large scale through all the heaps of 

rejects at trenching ground which was causing to difficulty to 

control the fire and subdue of smoke.   

 
13. The Respondent No.3 immediately took various measures to  

control fire at trenching ground like (i) spraying of water 

continuously (ii) separation of waste heaps removable and 

inflammable material etc.  The Respondent No.3 has deputed 

stand by fire engine and water lorry to avoid similar incident in 

future. There was sudden temperature rise in environment caused 

the said fire incident due to adverse atmosphere conditions. The 

picture of site shown in newspaper article does not fall within 

jurisdiction of Respondent No 3. There was no open burning of 
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garbage mentioned in the news article.  The fire broke out on the 

garbage heaps due to high summer heat.    

 
14. The allegations about worsening situation day by day are not true.  

The Respondent No.3 has deputed standby fire engine and water 

tanker to avoid similar incidences in future.  Respondent No.3 is 

making provision of CCTV cameras for immediate detection.   

 
15. Allegations in news article about non observing SWM Rules 2016 

has not merits. PCB has / is complying the SWM Rules 2016. 

Respondent No.3 in compliance of Rule 3 (40) has executed the 

work of scientific capping by clearing the site of legacy waste so 

that the problems related to pollution of ground water, surface 

water, wind blow litter, bad odour, fire hazards, animal and bird 

menace, gas emissions have been eliminated.  

 
16. Respondent No.3 is fully aware of the fact that it is obligatory on 

its part that it is responsible for processing and the disposal of 

solid waste, to comply with the provisions of Solid Waste 

Management Rule 2016. The duties as specified under Rule 15 of 

the SWM Rules 2016 are being rigidly complied with. It had been 

already reported by Respondent No.3 that since more than 2 
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years, back the processing plant for processing of SWM into RDF 

and compost has been installed an is functioning satisfactorily. 

PCB has completed said project on BoT basis and the 

concessionaire of the project is required to carry out operation and 

maintenance of processing plant under the terms of the contract.  

The guidelines issued by the ministry of urban development are 

being adhered to in the procedure for operation in the processing 

plant.  The annual report in form IV as prescribed under rule 24 

(2) is being submitted regularly within time in the prescribed 

form. 

 
17. Respondent No.3 has been providing fire engine with and water 

tanker as standby arrangement at the trenching ground site. At the 

same time the existing circulate masonry Tany in the trenching 

ground is provided to make water available for quenching fire. In 

cases as and when necessary, the requisite water supply lines will 

be provided to conveniently quench the fire as required. In 

locations where fire has occurred and soil filling to block oxygen 

will be carried out. 

 
18. The solid waste management work as mentioned above ensures 

compliance of all the SWM Rules 2016. After completion of the 
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above work there will be no accumulation of legacy waste or inert 

waste at the site. The clearance of all such material shall ensure 

non accumulation of leachate problems and preventing any fire 

incidents. The atmosphere condition of the surrounding municipal 

area as well as Hadapsar industrial estates can be earmarked in 

swachata plan. Respondent No.3 has installed 06 CCTV cameras 

at the site for monitoring ingress and egress of vehicles and 

loading / unloading of the waste. Copies of the photographs are 

annexed hereto and marked as ANNEXURE – R-5. 

 
19. Respondent No.3 has provided existing machinery tank at the site 

which will be made functional and provided for round the clock 

water connection. At the same time arrangements for firefighting 

on the tank is under process. It is proposed to provide foggers at 

the site for which their installation at the site is being studied on 

technical point. Provision is made for stalking of earth block the 

oxygen at the site to immediately take action on occurrence of 

fire. The staff of Respondent No.3 have also been allotted 

presently at the site for filling up patches with soil where fire had 

occurred.  
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20. The news item states that burning / illegal dumping

unscientifically of solid waste in industrial area the nuisance of

Air pollution was caused. This is a total misunderstanding of the

residents of Magarpatta City.   It is once again clarified that due to

hot prevailing temperature of summer season a fire took place on

the garbage heaps in trenching ground on 08.04.2024. Remedial

assistance was immediately sought from PMC fire Deptt along

with fire Deptt of Respondent No.3. Water tankers were provided

to quench the fire resulting into reducing the smoke. Allegations

in news article about non observing SWM Rules 2016 has no

merits. Respondent has / is complying the SWM Rules 2016

Pune  

Date :   07/01/2025    

ADVOCATE FOR RESPONDENT No.3 
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